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ORDER 

B. C.Sarma, AM. 

The dispute raised in this application is about the 

non-disbursement of pensionary and other benefits to the 

applicant.aftèr his retirement. 	The applicant had retired 

from railway service on attaining the age of superannuation on 

31.3.1992, but till the date of filing this application no 

retirement benefit has been given to him. 

2. 	Although direction was given by this Tribunal at the 

stage of admission hearing itself to file a reply, the 

respondents have not yet filed any reply. They have also not 

produced the relevant records. 	Mr. P.K.Arora, id. counsel 

forthe respondents, further submitted that he does not have 

any instruction in the matter. 

We hav:e heard the submissions of the learned counsel 

for both the parties, perused records and considered the facts 



2. 

and circumstances of the case. it appears from the page 9 of 

the application (annexure-A) that stock sheets were lying 

L 
outstanding 'finalisatjon against his unit while he was working 

as C.1.O.W.,M.G.S. The exact purport of it is not clear to 

u's, but if it is a commercial debit, we would like to observe 

that pension sanctioning authority must pass appropriate 

orders under the Pension Rules regarding realisation of any 

dues arisen out of any commercial debit. if such a thing had 
OTY) 4L c!60") 

not been pc-riding, we direct the authorities concerned to 

sanction pension without passing any such order. 	Moreover, 

there is no disciplinary proceeding pending against the 

appl4cantor some ihquiry qs a prelude to the disciplinary 

proceedings is pending. 	We would like to observe that the 

applicant has retired from service on 31.3.92 and the 

respondents cannot be permitted to initiate any disciplinary 

proceedings against the applicant after his retirement 

pertaining to any event which took place more than four years 

before the date of institution of the chargememo. 	Since no 

reply has been filed by the respondents, a positive finding in 

this case has not been passed, but we are of the view that 

instead of delaying the matter 'any further, an appropriate 

order to be passed in this case .V-z-
L- £ -e2& 

4. 	in view of the above, the application is disposed of 

at the stage of admission &tage itself, with the direction 

that the respondents shall treat the instant application 

-±sLf as a fresh representation filed by the applicant and 

shall dispose it of within a period of four months from the 

date of communication of this order and the applicant shall be 

given all retirement benefits as per rules' and in terms of the 

observations made hereinbefore. We pass no order as regards 

Costs. , 

MEMBER (J) 	 9,MWMBER (A) 


